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8br.l RiabaDc KeIshing: I find from 
the reply that a certain amount hu 
been surrendered. May I know the 
reasons why this amount could not 
be fully utilized and had to be sur-
rendered? What action is <rl>vem-
mentgoing to take to stop the sur-
render or lapse of money? 

Shri D. Ertnr: The main reason for 
this was the reduction in costs and 
shortage of personnel and supplies. 
The schemes for the Second Five 
Year Plan were formulated during 
1954-55, at a time when several parts 
of the Agency were yet to be fully 
opened up and only a start had been 
made in th" development of commu-
nications. No close parallel to the 
situation obtaining in NEFA csould 
be found in th(, rpsl of the counlry 
The estimat('~ \VerI'. thf'fI'forp. manp 
on a rough and ready basis. Thi~ led 
to the curious result that while on the 
expenrtiture side approximately 30 
,per cent of the sum allotted for the 
Plnn rC'nlainl'n unutilisC'o. the pln'si-
cal targets achieved were actually 
much higher than 70 per cent. 

Shri Hem Baraa: May I know whe_ 
ther it is nol a fact ..... . 

Mr. Speaker: He has replied that 
this would not occur again, the rea-
IOns why it occurred earlier have 
been given. 

Sbrl Hem Baroa: May I know whe-
ther it is not a fact that the tribal 
people of NEFA supplied voluntary 
labour also which computed in terms 
of monpy would com.. to about 
Rs. 1,70.000, and if so whl'lher any 
reco~nition, formal or offidal. is given 
to these people for this voluntary 
1abour~ 

Sbri S.wabarlal Nehru: Reeogni-
tion Is no doubt given and appree!a.o 
«on ahown. 

Coconut Fibre Processing F'aotory .. 
Kuala 

:;-, 
r Shri Manlyangadan: 
I Shri WarIor: 
I Shrl Wasudevan Nair: 

'11:>.3. ~ Shri A. K. Goplan: 
I Shri Imbichibava: 
i Shri Koya: 
l Shri Ravindra Varma: 

Will the MlOister of Commerce ami 
Industry b(' pleased to state: 

(a) whether applications have been 
receivpd tor iswe of a license for 
starting a fac:ory in Kerala for pro-
cessing coconut fibre and production 
of upholstery etc.; 

(b) if so, how many such applica-
tions were receivC'd; 

(c) whether there was any appli-
cation for starting sucb" factory 
outside Kera1a; 

(d) whether license has been issued 
to any such applicant; and 

(e) if not, the reasons therefor? 

The Minister of International Trade 
in the Ministry of Commerce and 
Industry (Shri Manubhal Shah): 
(a) Yes, Sir. 

(b) Seven. Four proposab have 
be"n approved Three :Ire under 
consideration. 

(e) Yes, Sir. 

(d) Yes, Sir, to one applicant other 
than Kerala Stale. 

(e) Does not arise. 

Shri Maniyaugadan: In view of 
the industrial backwardness of the 
State, will Government see that th~ 
industries ar" started as early as pos-
~ihlC',? 

Shri MaRubhai Shah: As said 
four licenses have already been issu-
ed; the other three are Wlder consi-
deration. 
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8hri MaDiyaapdan: ot the four 
licenses issued how many are from 
Kerala? 

8hri MaDubhai Shah: AI' except-
ing one are from Kerala. 

8hri Warior: May I know whether 
lhese applicants have asked for any 
r.oreign exchange for the import of 
machinery, and if so, how much? 

Shrl Manubhai Shah: It is about a 
lakh an.d a half to two and a half 
lakhs. 

Shri Vasudevan Nair: From th€' 
facts in the possession at Govern· 
ment. may I know whether Gov('rn-
ment is sure that these indus,,':es will 
('om(' up within a reasonable period? 

Shri Manubhai Shah: I hope, Sir, 
that within a year it will take pla('e 
in all eoir-producing Stales. 

Shri Warior: L, there any proposal 
tram any of the applicants that they 
'Would meet the requirement; cf fore· 
ign exchange without depending on 
the Government of India? 

Shri Manuhhal Shah: Tl}cre is 
none; we would have been giad it 
they had said so. 

Valapattanam Irrigation Scheme 

°1124. Shrt A. V. Raghavan: Will 
the Minister of Planninr be pleased 
to state: 

(a) whether sanction has been ac· 
corded to the Valapattanam :i:rrigation 
Scheme In Kerala; and 

(b) if not, whether in view of th(· 
urgency of the scheme Government 
propose to expedite the m"t1.er? 

The Deputy Minister In the Ministry 
of Labour and Fmplnvment and 
Planning (SUi C. R. Pattabbl 
Raman): (a) Yes, Sir. The scheme 
bas recen tty been accepted for incl u-
sion in the Third Plan. The 'II'ork on 

the actual execution of the scheme 
would start after it has beC.l techni-
caHy examined in the Cent,"al Water 
and Power Commission and <onsider-
ed by the Advisory Committee on 
Irrigation, FlOod Control and Power 
Projects and approved for hnjJIemen-
tation by the Planning Commission. 

(b) Does nct arise. 

Shri A. V. Baghavan: M;,y I know 
when the actual work will be ~tarted! 

The Minister of Planning and Lab_ 
our and Employment (Sm, Nanda): 
That will depend upon certai.1 co~.di­
tions be'ng fulfilled. The lethn;cal 
merits of the ",,'heme arc being exa-
mined by thL Technical Advisory 
Committl'!' of thl' CWPC. 

Shri M. K. Kumaran: May i know 
whptiwl' it is a fael that the irrigation 
and Powl'r projects from Kerala intpn-
ded to b" startC'd this Yl'ar arc being 
delayed dUl' to want of sanction from 
thl' Centn" anel if so. what is the 
reason for the delay? 

Shri C. R. Pattabbl Raman: No. 
Sir; it is not so. 

Shri Warior~ May I know whether 
the delay in the execution at thl" 
Valapattanam Scheme is causing laJ'lte 
scale sea erosions in the coast-line of 
Kerala? 

Shri C. R. Pattabhi Raman: Sea 
('rosion is on(' of the matters for con-
sideration in the whole Plan, it is 
under the consideration of th(· Plan-
ning Commisliion. 

IndWltrial PotentiaUtiflll of Goa 

+ r Sbl'j Shree Naraya. Du: 
.11%5. J 8hri Bibhuti MIlIhra: 

') Sbri P. C. Bo~: 
I. Sbri Ramesh",.,. Tantia: 

Will the Prime MInister be pleased 
to state: 




